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REPORT FILED BY THE 2ND RESPONDENT MINES  

 

Sl.No Name of the Respondent       DEMAND NOTICE DETIALS COMPLIANANCE 

1. 7TH Respondent M/s  

RATHNA MINERAL 

ENTERPRISES granted 

black granite quarry lease  

an Extant of 4.810 ha IN  

Sy No’s 132,133,134,135  

Demand Notice 
No.4320969/D13-2/2021, 

Dt.08-02-2022 Annexure-1) 
has issued to the lessee and 
directed to payment of 
Rs.25,12,049/-. Meanwhile, 
the lessee has filed Revision 
Application Dt.21-02-2022 
before the Government and 
the  Revision Application is 
disposed off under Rule 35-A 
of Andhra Pradesh Minor 
Mineral Concession Rules, 
1966 vide 
Memo.No.839/M.I(1)/2022, 
Dt.07-02-2023 has allowed 
the revision application and 
directed to pay the amount 
of Rs.4,38,675/- towards 
Normal Seigniorage Fee. The 
remaining demand amount 
of Rs.20,93,374/- towards 
Penalty is waived 
off.(Annexure-2) 
 

Lease holder has paid 
demanded amount of 

Rs.4,38,675/- vide 
challanNo.71027298412
023, Dt.15-04-2023 
(Annexure-3)  

2. 8TH Respondent M/S. SRI 
SAI KRUPA GRANITES 

Black Granite Mine  in Sy. 
No. 100 Part an Extant of 

0.611Ha,  

Demand Notice vide 
No.1653/D13-2/2021,                         

Dt.10-02-2022 to the lessee 
and directed to pay an 
amount of Rs.4,21,038/- 
(Annexure-4) 

Lease holder has paid 
demanded amount of Rs. 

4,21,038 /- vide 
challanNo’s 

61020875972022, Dt.18-
04-2022, Rs70,173/-
&61020903502022, 

Dt.18-04-2022 
3,50,865/-(Annexure-5 ) 

3. 9TH Respondent. M/S. SRI 
SAI RAGHAVENDRA 

GRANITES Black Granite 
Mine in Sy. No. 98/3 Part o 

an Extant of 0.607 Ha 

Demand Notice vide 
4320964/D13/-2/2021 
Dated-08-02-2022 has 
issued to the lessee and 
directed to payment of 
1,22,33,796/-(Annexure-6) 

Revision application 
pending  

4. 10TH Respondent. K. 
Sivaprakash son of 
Krishnan aged about 50 

years, Black Granite Mine 
an Extant of 0.772 ha Sy 

Revision memo No.867/M .I( 
1)2020-1 Dated-12-08-2020 
to  directed to pay the sum  

of Rs 12,00,000./- 
(Annexure-7) 

Lessee has paid an 
amount of Rs 

12,00,000/vide Challan 

No.41121391152020, 
Dt.29-08-2020 

(Annexure-8) 
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No.101/2 

5. 11TH Respondent. K. 
Sivaprakash son of Krishnan 
aged about 50 years, Black 
Granite Mine an Extant of 

0.405 ha Sy No.103 

Demand Notice Lr.No: 
1117/Q2/BG/2017 Dt: 
13.11.2019 Annexure-9) & 
Revision application before 

the Government, further the 
authority has conducted the 
revision on 07.01.2020 and 
disposed the revision 
application vide Memo.No 
5855/M.I(1)2019-2 Dt: 
23.06.2020 with a direction 
to pay the an amount of 
Rs.30,10,000/ (Annexure-10)  

Lease holder has paid 
demanded amount in 

installment of Rs. 
9,10,000 /- vide 

challanNo’s41412950252
020, Dt.08-03-2021 Rs 

3,10,000/-
,51036259162021, 
Dt.29-04-2021,Rs-

3,00,000 
&611621192022, Dt.02-
08-2022, Rs 3,00,000/- 

(Annexure-11) 

6, 12TH Respondent. M/s J.R 
Granites Pvt.Ltd in Black 

Granite Mine Sy 
No.136,137,&138 an Extant 

of 4.846 Ha 

Demand Notice 
No.1655/D13-2/2021, 
Dt.08-02-2022Annexure-12) 
has issued Demand Notice to 
the lessee and directed to 
payment of Rs.51,17,986/-. 
Meanwhile, the lessee has 
filed Revision Application 
Dt.08-03-2022 before the 
Government and same was 
disposed off vide 
Memo.No.953/M.I(1)/2022,                
Dt.28-03-2023 has allowed 
the revision application and 
directed to pay the amount 
of Rs.8,52,998/-(Annexure-

13 ) 

Lease holder has paid 
demanded amount 1st 

Installment of Rs. 
2,84,333/- vide 

challanNo-
71325909412023 dated 
11-10-2023 (Annexure-

14) 

7 13TH Respondent. M/s 
J.R Granites Pvt.Ltd in 
Black Granite Mine Sy 

No. Sy 
No.89/1,95/1(P),95/2(P)
& 95/3(P)  an Extant of 

1.620 Ha 

Demand Notice 
No.1657/D13-2/2021, 
Dt.08-02-2022 Annexure-15 
) has issued Demand Notice 
to the lessee and directed to 
payment of Rs.1,31,73,837/-
. Meanwhile, the lessee has 
filed Revision Application 
Dt.08-03-2022 before the 
Government and same was 
disposed off vide 
Memo.No.955/M.I(1)/2022,                
Dt.28-03-2023 has allowed 
the revision application and 
directed to pay the amount 
of Rs.21,95,639/- towards 

Normal Seigniorage Fee in 
three (03) equal installments. 
(Annexure-16) 

Lease holder has paid 
demanded amount 1st 

Installment of Rs. 
7,31,880/- vide 

challanNo-
71326499662023 dated 

11-10-2023 
(Annexure-17) 

8 14TH Respondent. M/s 
J.R Granites Pvt.Ltd in 
Sy No.99/4 &7  Black 

Granite Mine an Extant 
of 0.850 Ha 

Demand Notice 
No.1656/D13-2/2021, 
Dt.08-02-2022 Annexure-
18) has issued Demand 
Notice to the lessee and 
directed to payment of 
Rs.4,72,37,001/-.Meanwhile, 
the lessee has filed Revision 
Application Dt.08-03-2022 
before the Government and 
same was disposed off vide 
Memo.No.954/M.I(1)/2022,                                       
Dt.28-03-2023 has allowed 

the revision application and 
directed to pay the amount 
of -Rs.78,72,833/- towards 

Lease holder has 
challenge the demand 

notice &  Filed writ 
petition before the 
Hon’ble High Court 

Andhra Pradesh W.P No-
24789 of 2023 and the 

same is pending 
(Annexure-20) 
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Normal Seigniorage Fee in 
six (06) equal installments. 
The remaining demand 
amount of Rs.3,93,64,167/-
(Annexure-19) 

 

                      Hence, it is humbly prayed that this Hon’ble Tribunal may be 

pleased to pass appropriate Orders in the above original application No. 106 of 

2023 and pass such further or other orders as this Hon’ble Tribunal may deem 

fit and proper in the facts and circumstances of the case and thus render 

justice.  

 

            Dated at Vijayawada on this the 19th day of October 2023. 

 

                                                                                 
                                                                              
 
                                                                             
 
 
                                                             2nd RESPONDENT  
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM

Demand Notice No.4320969 / DL3-2/ 2OZL Dated.08-02-2022

Sub: Mines & Quarries - Quarry Lease for Black' Granite over an extent of 4.809
Hectare in Sy.No.132, t33, 134 & 135 of Kotamakanapalli Village, .Gudupalli
Mandal, Chittoor District - Lease held by'irN/s Rathna Mineral Enterprises,
Partner: Sri M.Manjunatha - Certain breachds noticed - Show Cause Notice
issued - Demand Notice - Issued - Regarding. 

.

Ref: 1. ADM&G, Palamaneru Letter No.3045/Q1/2010;ldt.t2.O2.2OZt.
2. This Office Show Cause Notice No.4320969/D73-2/2027, dt.75.03.2021.
3. ADM&G, Palamaneru remarks statement dt.O9.02.2022.

;t,*****
Through the reference 1't cited, the ADM&G, Palamaneru has.informed that a Quarry

Lease for Black Granite over an extent of 4.809 Hectare in Sy.No.L32, 133, 134 & 135 of
Kotamakanapalli Village, Gudupalli Mandal, Chittoor: District held by M/s Rathna Mineral
Enterprises, Partner: Sri M.Manjunatha was inspected on L6,71.2O20 & 26.11.2020. The
ADM&G, Palamaneru has reported certain violations committed by the lease holder.

Through the reference 2nd cited, this office has issued show cause notice to the lease
holder, Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion arel

1. On calculation with percentage of recovery mention in Approved Mining Plan i.e.
20o/o ds per the AMP/AMS, the yield of useful Granite in the quarry lease is
8813.221 Cbm. As per the records of ADM&G, Palamaneru, the lease holder has
obtained permits for a quantity'of 8603.407 Cbm. There is a stock of blocks of'
covered a quantity of 347.735 Cbm within the leased area. Hence, the total
quantity comes to 8951.142 Cbm. There is a variation for a quantity of 737.927
Cbm between yielded quantity and perrnitted quantity i.e. excess to the limit
approved in mining plan and EC without obtaining approved modified Mining Plan.
Hence, the lease holder transported L37.92L Cbm of Black GraniLe more than the
approved mining p_la-n quantity-which is a breach of Clause (h)(iii) of Sub Rule
5 of Rule 12 of APMMC Rules, 1966.

Through the reference 3'd cited, M/s Rathna Mineral Enterprises, Partne.r:
Sri M.Manjunatha has submitted reply to this office show cause- notice. Through the
reference 4th cited, the ADM&G, Palamaneru furnished further report stated that the lease.
holder has violated Rule 12(5)(hxiii) and Rule 26(1) of APMMC Rules 1966 and they are
liable for takihg penal action under the said rules and requested to issue demand notice.

sl.
No.

Rule Violations Penalty Total (in
Rs,).Normal

(in Rs.)
Penalty
(in Rs,)

1 12(s)(h)(iii)
of APMMC
Rules, 1966.

The lease holder dispatched
L37.92L Cbm of Black
Granite without payi;tg
advance seigniorage fee and
without dispatch permit. Out
of 137.921Cbm, 57,54L Cbm
is Super Gang Saw(SG),
L7,668 Cbm is mini gang
saw(MG) and 62.727 Cbm is
cutter size (CS). (Within the
leased area).

43867s/-
@Rs.2700

^^per 5(,,
@Rs.2470

per MG and
@Rs.2300 '

per CS.

2093374/- 2s12049/-

4
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Therefore, the lease holder i.e. M/s Rathna Mineral Enterprises, Partner:
Sri M.Manjunatha is hereby requested to pay an amount of Rs.25,12,049/- (Rupees Twenty
Five Lakhs Twelve Thousand Forty Nine only) which includes Rs.438675/- (Rupees Four
Lakhs Thirty Eight Thousand Six Hundred and Seventy Five only) towards Normal
seigniorage fee and Rs.2093374l-(Rupees Twenty Lakhs Ninety Three Thousand Three
Hundred and Seventy Four only) towards (5) times penalty through challans under the
following Head of Account and sent the original challan to ADM&G, palamaneru within
15 days from the date of receipt of this notice iailing which action will be initiated ur p". it,"'
rules in force.

sd/- v.G.vENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Rathna Mineral Enterprises,
Partner: Sri M.Manjunatha,
#6/6/Lt, 2nd Fl,oori l't Main Road,
Sreekantan Layout, High Grounds,
Bangalore, Karnataka State - 560001 ---. ---- [By RPAD].

Co
py to the Asst. Director of Mines and Geology, palamaneru
py to the Deputy Director of Mines and Geology, Chittoor. .

for DIRECTOR MINES & GEOLOGY

Head of Account for Normal Seigniorage fee

0853 - N.F.M & M industries
7OZ - M.C. Fee, Rents & Royalties
02- Lty on Minor Mi nerals.

0853 - N.F.M & M Industries
102 - M.C. Fee, Rents & Royalties
81 - Other receipts.

Qi t"r-@@

i;
l'

t

//
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GOVERNMENT OF ANDHRA PRADESH

iNDUSTRTES & COMMERCE (MINES.I) DEPARTMET{T

Memo. No.839/M.I( 1)/2022 Dated:07 .02.2023

Sub:- Revisions Revision Application filed by M/s. Rathna Mineral
Enterprises, Partner:Sri M.lvlanjunatha, Chittoor District, against the
Demand Notice No.43209 69/DL3-2/2O2L, Dt.08.02.2022 of the DM&G,
Ibrahimpatnam - Hearing held on L6.LL.2O22 - Revision Disposed off
- Orders - Issued.

Ref:- 1.

2.
3.

From M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,
Chittoor District, ReVision Application dt:21.02.2022, received
on:03.03.2022.
Govt. Memo No. 1660718/M.I(1) /2022, dt.O7.O3.2022.
From the ADM&G, Palamaneru, Letter No.3045/Q/}OLO,
Dt.15.LL.2o22.>><<

The Director of Mines & Geology, Ibrahimpatnam issued Demand Notice
No.4320969/Dt3-2/202L, Dated:08.02.2022 to the revision applicant M/s.Ratna
Mineral Enterprises, Partner:Sri. Manjnatha to pay an amount of Rs.25 ,L2,049/- for
dispatching t37.92L Cbm of Black Granite excess than permitted within leased
area.

C, *df 2. Aggrieved by the above said demand notice, M/s. Rathna Mineral
zwtr i Enterprises, Partner:Sri M.Manjunatha, Chittoor District in the reference 1st cited

r, L has filed revision application under Rule 35-A of APMMC Rules-1966, before the
Yt lA Government mainly contesting in their grounds that they have not transported any
t UY mineral without any transit forms and not evaded seig.fee to the Government the

7r1,n,t,o,1quantity noticed excess to the permitted qtrrantity approved in AMP have been
Wl-l-u/extracted from the surface boulders as well as sheet rocks within the quarry, lease

which was not recorded by the inspection authority due to back filling of generated
waste. The inspection authority also clearly mentioned in their reports that the area
consisting huge boulders followed by sheet rock for which clearly shows the
availability of boulders in the area. Hence the quantity was not tallied with the pit
volume. They have removed the top boulder"s to start workings in the sheet rocks
and dispatched the material duly paying the advance royalty along with other
applicable taxes to the Government. Hence the dispatched quantity is higher than
the actual estimated assessed quantity in the mining plan.

3. Finally, they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of Mines &
Geology Ibrahimpatnam.

4. In the reference 2nd cited, the remarks of the DM&G has been called for on
the grounds of revision and the ADM&G, Palamaneru submitted remarks vide
reference 3'd cited to the Director of Mines and Geology.

5. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and Geology
Department were present.

6. During the hearing, the Revisional Authority has observed that the there is
variation for a quantity of L37.921 Cbm between yielded quantity and permitted
quantity i.e., excess to the limit approved in mining plan without obtaining
approved modified Mining Plan. Further, the demand raising authority has raised
the demand on presumed recovery percentage to arrive at the recovered blocks.
The production volume calculations are fraught with infirmities as there is no
uniformity in arriving at the overburden, the dump volumes as well as the recovery
percentage for this lease 

(p.T.o.)

' :"' r"
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7. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner and
Department officiats, the Revisional Authority has decided to reduce the penalty
amount considering their financial positions on sympathetic grounds and also to
save the industry as this is the first mistake of the petitioner and difficult to
estimate the actual recovery percentage.

8. After hearing the arguments on both sides, the revisional authority has
decided to allowed the revision application of M/s.Ratna Mineral Enterprises,
Partner:Sri. Manjunatha subject to payment of Rs.4,3B;675/- towards Normal
Seig.fee. The remaining demanded amount of Rs.20,93,374/- towards Penalty is
waived off.

9, Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral .Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter,

To
M/s. Rathna Mineal Enterprises, Partner:Sri M.Manjunatha,

46/L, Gundlasagaram Road, Kuppam,
Chittoor District - 5L7425 - (RPAD)

The Director of Mines & Geology, Ibrarhimpatnam.
Copy to:

lhe Divisional Mines & Geology Officer, Palamaneru, Chittoor District.
The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.
SF/SC

//FORWARDED :: BY ORDER//

FFICER

D. RAMA.D'EVI
JOINT SECRETARY TO GOVERNMENT

II

7
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APTC FORM.IO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 7 1027299412023

Treasury/PAO Code:8506

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

ChargedA/oted:

Non-Contin gency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:.

Status:

B,ank Reference Number:

Payment Date:

Challan Creation Date & Time: lSlO4lZOZ3 12:11:50 pM

STO:STO-Palamaner '

70012709222023

4008-Minor Minerals . Seigniorage Fee/Dead Rent

0853 Non-Ferrous Mining and Metallurgical lndustries

O0 Not Applicablo

1OZ Mineral Concession Fees, Rents and royalties

0O Not Applicable

02 Royalty on Minor Minerals :

000 Not Applicablc

OO0 Not Applicable :

V

N

438675.00

Four lakh thirty eight thousand six hundrcd scventy fivc only

pai rowonos oNE TIME sEtGNIoRAGE FEEs AS pER REVlstoN
OROER MEMO No 839;M.U112022 Dt. 07.02.2023 of The tNO.& COM.
M.I. DEPT

RATHNA MINERAL ENTERPRISES

QUARRY lD . ,t021110123- Sy NO. 132,133,134 & 135 0f
KOTAMAKANAPALLI Vill, GUDUPALLT Man, CHITTOOR Dt,A.p

9440737996

1 '1091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

cKw6557602

1510412023

438675.00
XeCelVCO.llS:.....

Note:This Challan does not need enfacement of the treasury

,;} .' l'i+
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GOVERNMENT OF ANDHRA PNNOESTI
DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATN

Demand Notice No. 1653/D L3-2/ 2O2t Dated.

1

Sub: Mines & Quarries - Quarry Lease for Black Granite an extent oF 0.611
Hectares in Sy.No.100 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor
District - Lease held by M/s Sri Sai Krupa Granites., Prop: Sri M.Chandra
Sekhar - Inspected quarry lease by the Special Team No.III - Certain
breaches noticed - Show Cause Notice issued - Demand Notice - Issued -
Regarding.

Ref: 1. ADM&G, Palamaneru Letter No.3047lez/BG/20o9, dt.o4.oz.2ozt.
2. This Office Show Cause Notice No.1653/DL3-2/2O27, dt.!g.O2.202t
3. ADM&G, Palamaneru remarks statement dt.}B.O2.2O2Z.

*x*>1.*

Through the reference 1st citecJ, the ADM&G, Palamai:eru has informed that a euarry
Lease for Black Granite an extent of 0.511 Hectares in Sy.No.10C of Kotamakanapatii
Village, Gudupalli Mahdal, Chittoor District held by M/s Sri Sai Krupa Granites, proprietor:
Sri M'Chandra Sekhar was inspected on 26.77.2020. The ADM&G, Palamaneru has reporteC
certain violations committed by the lease holder.

Through the reference 2nd cited, this office has issued show cause notice to the lease
holder. Out of some violations committed by the lease holder, one violation pertains to
evasion of seigniorage fee. The details of revenue evasion are;

1. The lessee transported 25.99 Cbm of Black Granite from their leased area
without payment of seigniorage fee which iS breach under Rule
12(s)(h)(iii) of ApMMC Rutes, 1963.

Srit4f that th
Through the reference 3'd cited, the ADM&G, Palamaneru furnished further re
e lease holder has violated Rute 12(5)(h)(iii) and Rule 26(1 ) of APMMC Rules 1966

ported

and they are liable for taking penal action under the said rules and requested to issue
demand notice.

v\\vl

Therefore, the lease holder i.e. M/s Sri Sai Krupa Granites, proprietor: Sri M.Chandra
Sekhar is hereby requested to pay an amount of Rs.4,21 ,O3B/- (Rupees Four Lakhs Twenty
One Thousand and Thirty Eight only) which includes Rs.70,t73/- (Rupees Seventy Thousand
One Hundred and Seventy Three only) towards Normal seigniorage fee and Rs.3,50,865/-
(Rupees Three Lakhs Fifty Thousand Eight Hundred and Siity Fiie only) towards 5 times
penalty through challans under the following Head of Account and sent the original challan
to ADM&G, Palamaneru within (15) days from the date of receipt of this notice iailing which'
action will be initiated as per the rules in force.

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

To
M/s Sri Sai Krupa Granites, prop: Sri M.Chandra Sekhar,
Boggupalli Village, Dasegawnur post,
Kgptam Mandal, Chittoor District [By RPAD].

tB:opy to the Asst. Director of Mines and Geology, palamaneru.
Copy to the Deputy Director of Mines and Geology, Chittoor.

D//

, Penaltysl.

"N.d.

Rule Violations
Normal
(in Rs.)

Penalty
(in Rs.)

Total
(in Rs.)

1 12(s)(h)(iii)
of AFi,'li',iC
Rules, 1966.

The lease holder
ti'a;rsporteci 25.99 Cbnr
of Black Granite without
paying advance
seigniorage fee and
without dispatch permit.
Out of which, 25.99 Cbm
is cutter size (CS)(within
the leased area).

70L73/-
@Rs.2300 per

cs.

4,21,038/-

0853 - ru.f.ftf & M industries
702 - M.C. Fee, Rents & Royalties
02 - Royalty on Minor Minerals.

0853 - N.F.t\,1 & Ivl Industries
702 - M.C. Fee, Rents & Royalties
B1 - Other receipts.

f

for DIR NES & GEOLOGY

9?.- -A -
n 

-e 
+i,*4

, '+ |fiif

+ f

3,50,865/-

9



25-

APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61020A? 597 2022

Treasury/PAO Code:1109

CF[,4S Transaction lD:

Setuice:

I\,4ajor Head:

Sub-l\,4alor Head:

l\4inor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed l-lead:

Charged^/otedl

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Challan Crealion Date &Time: '1810412022 8:51:17 PM

STO: STO.Palamaner

60010030062022

4008-Minor Minerals . Seigniorage Fee/Dead Rent

0853 Non.Fe.rousMiningandMetallurgicallndustries

00 Not Applicable

102 Mineral ConcesBiofl Fees, Rents and royalties

00 NolApplicable

02 Royalty on Minor Minerals

000 Not Applicable

000 Not Applicable

N

70173.00

Seventy thouBand one hundre.l seventy three only

TOWARDS ROYALTY PAYMENT OF Demand Notice No 1953/
D13-3/2021 By SRI SAI KRUPA GRANITES of SY NO 100.
KOTAMAKANAPALLI vill, KUDUPALLI mahdal, CHITTOOR dist,
ANDHRA PRADESH.
SRISAI KRUPA GRANITES

11091307001

O/o AD IUINES & GEOLOGY PALMANER

Status:

Bank Reference Number:

Payment Date:

Transaclion Successtul and payment post€d

CPABOUKZM2

1E104t2022

GUDUPALLI Mandal. cHlTTooR

Remittefs Mobrle Number 990861311 1

DDO Code

70'173.00Kecerveo Hs

NoterThis Challan does not need enfacement ofthe treasury

Purpose:

Remitter's Name & Address:

10
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Challan Nor 61020903502022

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

l\rajor Head:

Sub-Malor Head:

l\rinor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

C h arged^,/oted:

Non-Contingency/Contingency

Amount Rs:

Amount ln words Rs:

Challan Creation Date &fime: 1810412022 9:07:48 PM

STO: STO-Palamaner

60009966182022

4015-Minor Minerals . Penalty

0853 Non.Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fee6, Rents and royalties

00 Not Applicable

8l olher Receipts

000 Not Applicable

000 Not Applicable

N

350865-00

Three lakh fifty thousand eight hundred sixty five only

GUDUPALLI Mandal, CHITTOOR

99086131 1 1

Purpose:

Remitter's Name & Address

TOWARDS PENALTY OF DEMAND NOTICE NO 16531013.212021 by
SRI SAI KRUPA GRANITES ofSY NO 100, KOTAMAKANAPALLI vill,
GUDUPALLI mandal, CHITTOOR dist, ANDHRA PRADESH.
SRI SAI KRUPA GRANITES

APTC FORM.I O

GOVERNMENT OF ANDHRA PRADESH

ilt ililililililililililililililililililtil I til

1'1091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

CPABOULRLE

1810412t22

Status:

Bank Reference Number

Payment Date:

Received Rs 350865.00

Note:This Challan does not need enfacement of the treasury

Remittefs l\robile Number

DDO Code:

11
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEoLoGY :: IBRAHIMPATNA

Demand Notice No.4320964/Dt3-2/2OZl

a

Dated.0S-02-2022

10194830/-

Sub: Mines & Quarries - Quarry Lease for Black Granite over an extent of 0.607
Hectare in Sy.No.98/3 of Kotamakanapalli Village, Gudupalli Mandal, Chittoor' District - Lease held by M/s Sai Raghavendrl 'G;;d; prop: Sri S.SunitKumar.- certain breaches noticed -- show curr" woutu issued - Reprysubmitted - Demand Notice - Issued _ negarainj. 

- "--'-

Ref: 1. ADM&G, palamaneru Letter No,1348/ et/2OO7, dt.O6.OZ.2OZL,
2. This office show cause Notice No.43zo 964/DL3-2/2o2t, at.rs.o:.zozr
3. Reply dt.l4.O4.2OZl of M/s Sai Raghavendra Granites,prop: Sri S.Sunil Kumar.
4. ADM&G, palamaneru remarks statement dt.Og.O2.2O22.

*f* x*
Through the reference 1't cited, the ADM&G, Palamaneru has informed that a euarryLease for Black Granite over an extent of 0.607 Hectare in sy.rub.seli or xotamakanapaliiviilage, Gudupalti Mandat, Chittoor District hetd. by M/s Sai R_;h";;;; aranites, prop: Sris.Sunir Kumar was inspected on 26.Lr.2020. The'ADM&G, par;;;;r;;; reporred cerrainvioiations committed by the lease holder. * -. - --- -' '-"'

Through the reference 2nd cited, this office has issued show cause notice to the leaseholder. out of some v-iolations committed by the lease hotder, one vioiation pertains toevasion oF seigniorage fee. The details of revenue evasion are;

1 on calculation with percentage of recovery mention in Approved Mining plan
i.e. 12olo_as.per the AMP/AMS,'the yield of useful Granite in the quarry le-a3e is

..\pJ 1-. 1343.308 cbm. As per the records of ADM&G, paramaneru, the reaie horder.g(Jrn-l. have.obtained permits for a quantity of 1ggg.353 cbm. there is a stock of159.8 Cbm within the leased area and earlier the ADM&G, palamaneru has
R \f issued demand notice for misusing brocks for u qruntilv 'or r27.4r3 cbm.
I U+ Hence, the total quantity comes to 2748.L53 Cbm. There is a variation for.a
ll,,tavu q.uan-titv of 677.372 Cbm between yielded quantity and permitted quantity i.e.

\) l4*- excess to the limit approved in mining plan w[thoui obtaining approved' modified Mining pran. Hence, the rease hoide. transport ed 672.372 cbm of
Black Granite excess to the permitted quantities in ev'p / EC which is a breach

,. of Clause(h)(iai) oF Sub Rute 5 of Rule 12 of ApMMC Rules, f SOO.

Through the reference 3'd cited, M/s sai Raghavendra Granites, prop: sri s.sunirKumar has subinitted reply to this office show cause notice. In reply to the mineral revenueevasion matter, they informed that they have not _transported any mineral without anytransit forms and not evaded seigniorage fee to the Governmuni. ih-rg; ihe reference 4thcited, the ADM&G, p'aramaneru furnished further report and requeste-d to.issue demand
n otice.

In this connection, the reply submitted by the Iease holder is examined and lt is notconvincing and not tenable and the lease holder not produced any viable 
"rid"na" 

to aerenJhis stand. Hence, it is construed that the lease hotder has viol;teJ nrr" r<ilir.'Xi,ii'""iRule 26(1) of APMMC Rules 1966 and liable for taking penal action unaeitne saio rutes.

ib-

1 12(s)(h)(iii)
of APMMC
Rules, 1966.

The lease holder
dispatched 677 .372 Cbm
of Black Granite without
paying advance
seigniorage fee and
without dispatch permit.
out of which, 254.Lr
cbm is super Gang
Saw(SG), 111.34 Cbm is
il,: :='a S.,. ,': 3;tC
311.92 Cbrn is cutter size
(CS). (Within the teased

2038965/-
@Rs.2700 per
SG, @Rs.2470

per MG and
@Rs.2300 per

CS.

Pena I
sl.

No.
Rule Violations

Normal
in Rs.

Penalty
in Rs.

Total (in Rs.)

area

gtta

t2233796/ -

I

12
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Therefore, the lease holder i.e. M/s Sai Raghavendra Granites, prop: Sri
Kumar is hereby requested to pay an arrlo.rnt of P-s.l ,22,33,796l- (Rupees One
Twenty Two Lakhs Thirty Three Ttror.srC serln nsrdred and Ninety Six only)
includes Rs.20,38,966/- (Rupees -,..:-:. -:-.-; -- 1. :;-: --.rsand Nine Hundred
Sixty Six only) towards Normel s::-:-:;: ':: :-: :i : :: ;-:,313,,-'R.upees One
One Lakh Ninety Four Thousand E;-: ---:.-.: .-: -- -. :- , tcyrards 5 times p
through challans under the following l{eaa S AaEount and sent the original challan
ADM&G, Palamaneru within 15 days i::- :-€:a:e.f receipt of this notice failing whic-.
action will be initiated as per the rules rr ':-::
HpAd 

^f 
A..^ UN t for N nrmal qpinni^raaa aa-. unt for Penaltv & I\4 arket value.

0853 - N.F.M & I.4 Industries
102 - M.C. Fee, Rents & Royalties

35-? - N.F.f'4 & M Industries
!2 - 11.C. Fee, Rents & Royalties

02-Ro AI on Minor Minerals, : - Other recei

To
M/s Sai Raghavendra Gra n ites,
Proprietor: Sri S.Sunil Kumar,
S/o.G.Subramanyam, D.No.13-265, DRS Bu!tding,
Ramachandra Road, Kuppam, Chittoor District ---- [By RPAD].

..6'py to the Asst. Director of Mines and Geology, palamaneru.
Copy to the Deputy Director of Mines and Geolsgy, Chittoor.

TTESTE D//

Sd/- V.G.VENKATA REDDY
DIRECTOR OF MINES AND GEOLOGY

for DIRE R OF MINES & GEOLOGY

t

I

13
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GOVERNMENT OF ANDHRA PRADESH
IN DU STRTES AN D CO MM_ERCE (r,riNeS.U Oeienrrrl E{ur

M eq,q. No.8O?iM.I(1)/2020-1 Dared: r 2,08.2020

Sub,l1$gyipions - Revision Application filed bV Mls, Sri Venl<ata Sai,Granite-s,
Cn i[oo^1 !i1!rict,- a g al nst ]!e D i Dis. pr:o ceed ln g s N o. 143 3/ D L Z=Z / in ie
dt:13,"Q2.20.20 0f the DM&G"; Ibrahimpatnam - Revition ,Disposed off -
Oider:g - Issued,

Ref:* 1,

,,.

5. From the

Sri Venkata, Sai
daEed:19.,02 receiVed

Eliector of: &

Chiltoor Distrlct, Revision

l-etler"

rr +)F.?r '""'' 

'"'" "

The .DM&G, lbrahimpaLnam has ,determined the quagrJy, Iease, 'f[;'i6, 'U
Granite over an,extent af 0.?72 Hectares ,in sy.r0,L/2: of Kq(arxakulampalli village,
e udupalli Man'4al, Chirhoor Districl held by ,s,'i'venkata Sair GraniteE, pror: iiii.
Venkalesh Babu vide D.Dis :Proceedlngs: No-.1433/D13-ZiZOLBt dt:13.02,2020 as
lhs lesseelhas excavateO anO trinsp0rtea,the excess CuanUty of etait( Granite or
?3S.90& cb;na wi$hln the area &. tt12,2$a cb.m tom,the 6ubide,(he area, hor
crrecled the boundary pillars, no! rnaintained safety measures, cr.osedihe depin oF
the, quarry hejghlr not left the periphdral ,buffei 7.5:Mlt,:f,fom the,'lAase rbouodary
and hot suhmitted thq qtatutory retunsrin Farrn .F & G. i

2. Aggrieved by the above proceedings M/s. Sr.i Venkata Sai G6ani[es, Chitroor
District, has filEd a Revision Appl[ca[ion on fg.OZ.Z020 under rule SS-A of eptqtqC
Rules,19.66 before the Government and reguested the Revisional Autho.rity to set
aside the proceedings Issued by the Assistanr DirecLor of Mines & Geology, 

'Chittoor

.as e has not encroaihed nor: carrled out quarrying operationi ouGioe the jiase ar:ea
and ready tp construct prolective works within the stiputated time aftbr getring
necessary clearances.

3,., The remar.ks of the DM&G, Ibrahirnpatnam hag bee,n' galte,d for,on: the
grounds of Revision vl(e Goyernment Memo . No.867/,M .I(1)/,2OZO,
dt:18.06.2020r The ADM&G, Palamaner haS submitred hia remarfs to
GovernmenE vlde his Lerter No.1051/Q2ieS/zOoZ DaLed:.22.0 6.zo2o s[aring
thar:

i. A qq,ar:ry; leasE fqr Black Granite over ?n extenr of 9.77.2 Hegtares,in Sy"No.
fiL/2 of Kotamakanapalli (Vg), Gudu'palli (M), Chifto'ar Dislr:ict has ,'been
granted b.y the Dir.ector of Mlnes &, Geology, A.P. for a per:iod of 20 ycars in
favour pf M/s Venkatasal Gr,ainites, Pro:pr ,Sii J, Venkatesh: B.abu vide Progs.
No. 24862/R5-t/O'7, Dt.23.01.20-10, but the gr:antee has not executed vlithin
the stip-ula[ed period; SubseQgengly, thg Directof .Of, Mines & Geology,
Ibra-himpatnarn has gr:anted extention of time for a period of 30 days vide' Procg, No. 24862/R5=L/07t Qt.28.04.2010 . The same has beEn executed by
the Asst., Director of Mines and Geology, Palamanef yide Proc,No.
LA5LlQlO7, Dt.03.06.2010 and the lease +vill be inforce:frorn 03=06:2010 to

'ii. lhe DiFecror of Mih--Es and Geolog)r, lbrahimpamam, Vijayawada vide memo
Nol 259251V:g;120.L7, dt. 19-12120.17 tras constituled sp,eciai teams through
(epfoy[ng staff from northern distr.ict of the state for taking of lnspection of
granite quarry leases located in Gunlur, Prakasam, Chittoor." Kurnool and
Anan[hapuram districts from prevention of illegal quarr ying and

iji; The,speclai'team-VIItr have inspected, the said quarry leased,area on 25-L2'
2017 and submitted their irispection and survey upon veqificalion of the
reports, the suruEyor has repo.rtgd that the lessee is working oulside the
leased area and within the leased area. The details are as follols;-

(P'r'o)

14
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I, Within the Lease, aiea

A.P.M.M

II

there is a
ence. i[ 'is':

min
tr966rRule 26(2) of

iv, The insPectirrg officials ha-0e also notl'ced thd fi?ltowlhg vlola'tlonsi'-

a]ThelesseeisoperatlngthequarrywithoutlaavlnET.5Fltsperlphdral
buffer: from the l;;;'i";r"v-1!';n"is ut"atrt t-o regul;itions 111 of

lliiaff if.;.ious Mines Regulations 196L'

b)Boundary,pll[ars.er:edtedaround'theleased'area'butnottallied:'rryiththe
execured skerch i'[',!:f;ir"riJrtiiun-ni-[ile izii1h)tv)'' f nPMt!rc' Rutes

1956.

c) Not rnalntalnlng the saf-ely -measufes- 
duly' obtervJnE .lon ielevant

stipulatlons made ,ni"t Metalllferrout l'ltn"i.ii"gugtJohs; 1961'.\thith is

vrorarroh or conoirro'il1:,* tli'l?it"'!-ni:;ii'lTri'r'i:Ci;i;e deed eietuted

under Rule'g of APMMC Rules, 1966r

d) The rvorking pit ls more than 6 mts and the lessee ls dolng quairy

operations rritf,,out"fiimtig-'be.-nehes asi ;uah:worklnqs are ln dangefous

conditions. Which i;'i;;;'.h ro- negutation 1d6(3) Metalliferrous l"lines

ils;tiiions 1e01. (conti...p3)

QUantity in
cbmRockoFthe

M,s("mt
'PtT
Ngi

3t20
18700,,

6

,2 ' vg54.4o'
5

,quafltlty ln
Cbf1li0'€t:

PIT No.

10.30

ris7.2:a { 1',
)L42.(, !J:n d e:r

'ptt)
is:-s.2foralover en

oh ciilculeifion
Plan:

cb'm.

of
uselul,

and 'Yiqlded Hen--cei it
any aftracts

meHtloned in

I

6is3;ln

\
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v. Further, o1 verifiggtiorti:-of the office'r,eco?ds, the. lessee ,1 cornpany is
co rnrnilted the following breaches:.

a. T.he Jessee,'has,ngl $u.bmltted any accpufits.es,reeuired,tbr $e pur:pose qf
. making Annuet AsspSime".rtt for the rnineral rgvenue, befo6e' IOlr of every

m;nlh-and:befoie ts'juti of eviry, yeir which ,is vtolition oi'noie io(dj
(b) qf APMMC Rule.s, 1966.

b. The lessee, has nol:submitted any statuto-ry, like Hal,f, Y,ear:ly Retur:n in,
Form*'F't under ru!e: 4X I (a) ,ana (b) of GCDR, 1999 since transfer of
quar.ry lease.

vi, Further, the AssE;, Director ol Mines & G.eology, Palarnaher has requested
" Ihe petitloner to show cause within t5 days :from the .date of receipr qF the

netite il to wt,y ,ectioh should- not -ou irtiiiatea against him ror, .e,couelins
the':N6r.rnal Seigniorage Fee along with penally for S:35.a68:,cb.rn of elack
Gr:anile without'permit wi*rin the leased area and 1l7a,aB cbm; of plack
Gfnoif,g oqtside the leasedi area tiansported ih iontravehtioh of,
A,P;,M.M.0,RUI€5, 1966'faiiing which Recessary action wJll b.e initiated as,per.
Rule 26(1)&(2'} of A,PiM:rM-C.Rules; tr9Q6'

vii. In respaRse to their,effice:Sho.w Cause Nolice, Noi;1051/Q2JBGi!2007, at.
16--02?018; tne pelidoney' lessee hai submlgled hls, exp-lanat!0rr; to;€bch
,brbbch wise and feqtiestAd this ,office to give him an opportuoitl{ to,rectify
the breaches if::a6y lreating It aFihis firsr misXake, '

viii, Further:, their aFflce has prqpqsed for: delermiiiation bf iQudrry Lease to the
Director. of Mines,:: & Geology, Ibr:ahlmpatnam viAe Lr. No.
t05L/QzlBG1hQ,O7, d-ti '16-07.20i8 OulI rnentioning the breaches,

, commilte-d by the lessee.

Ix" :Based on th,eir: office determination priopo5bl5, the)Direclor of ,Mines &
Geology, Ibrahimpatnam has isqHed Sho-w- Cause iNotice No,, 14331R$-
1/20i8, dr: J.3-.0+2018,ro thg peritioneri under Rute r,z(5)(n)(xii) oF Apur'rc
B,ules 1966 duly reqsestlng for e_xplanation,

'x, SUbsequentlyr the peliEiooer hgs;sub[lrltted his. eiplq44tlon to, the Diieelpi
,of Mines & Geology, Ibrahimparnam and, r,equesLed tii drop further action
an the Show Cause trlotice and the ,samel was forwar:ded to the Assistanc
Director of 'Mines & Geolsgy, Palamaner for remarks.

xi. Further, their offlce has submitted report to, 'lhe D-iriector qF Mines &
Geelogy, Ibrahirnpatnarn stating i!.ha,E:the le$see tiras not r:ectified violarions
and'rricornmended for deLermination oF subj.ect Quarry Lease"

xii. has
No..

Rules
amount to the

-'.i:':ii; *[ii; Bas€d'ron thE orders,of the,Diiector, o[ Mines & GeqlogY,i lbrahimpataam-th]e
Rssistant Dire-stor of ,lYlines,&. Geelog,y, Palamanen'l1as,p[oPosed to the Post
t4asLefi Palama.nef toif,o!-feit ttre secirrri.ty,deposir,af Rs:.42,460i' vide Lr. No.

,1,05UQ2/BG plli'tdrr 09-03,:2020,, '

xiv. In the mean time, the petiEioner has filed rev-ision before the GqyernmenE
agalnst the determinalion o-rderg of rihe ,Dire-ctor of ,Mihes & Geolpgy,
lb:iahirnpatnam vidg' No. 14.33/DJ.3-dj29t8,, dt: 13-02';2020 duty reques(ingr
tq c-o"nsidef his case sympqfhetical[y qnd issueinecessary orders to: :restore
his Q0arryihg.operatibns and obtain transit passes withoUt ,any hindlan5es
till his Quarry ,Lease [s in forcq', Failing which, ,he will be Put to further
irrepar:able loss. 

(Conti...p4)

, :;|1

the Directs.r of Mlnes &
;held

to,levy-the penaltyGovernmenL and
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xv,: Thcir:: office Re'venue:

veriflcatton ,bf

i. wlthin'the leaEed area 33.5:fl,69-C!.*':

ii, outside th'e leased area 7172'28 cbm'

xVi, There is no Quajr:rY
aftei deterrnlnatiOn

Lease ap,pligatlons fi led: ln" the sublect"Quarrv Lease a rea

,of the quAiliy Ldase.

has to
'area

pay 
I

and' area for

,&the, Assistent

pay

AftEr,hea,r:ing the

,the and

on Hoth
o-f 'M/5,.

is

'i.,

CH.A.N.D

6EPUJY ETAHY'TO

5. ffi' otder: td dispose of'fl
:c,tinductedl Pn 24.,06.,2020 d'ul.Y

to thq, ReYisio.n Petitioner'

:

the: Revislon flppllcatlonT a'p€r:Sdnal hearing was

;*j.il;;;;n iiiill op port,rni{ ro r p erso n a I h eari n s

herpbtr

,rdvisi'on

,ieased ,arieas. the
J h. d-. rdi;n hrrlt-i.i
lJ!.Ue.ZUzU ul Lr ru of MineS;&

To i'

ril e D i re ctor: of F{in es: a n d'G eo logYr 9 ?Yt' l of rr{ndh ra,. Pq$esh,, Ib5ahi m p a tn s'm'

rirls. trir'Venkala: Sa1 Ci;Ftles, piiif ri,V"riSatt* gabui i6our 'No:;I9'*tr5'4t'l'G'attuga
rstreet, rr p prri'-;iir;-ii,' ch'' ttoo r bii*tct, (B v' RFAD')

Gspll.toi.
iffitiiirtrnt Dirbdor of Mines &Geology, Palamaner, chltoor DIst'

p-:S ,16 t{onible,tilnister-i;i rai;:"i eo ebOi'dgy, 3d'Block, AP Secreta'riati
;;,-F

> r/.>L. 
t

//,FORWARDED: : BYORDER/7 p.v,-r; y*^i{,-L*

i

5

):

tl(

!

i
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APTC FORM.IO

GOVERNMENT OF ANDHR.A' PRADESH

Challan No: 41121351152020

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major l-lead:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Hoad:

Charged/Voted:

Non-ContingencY/ContingencY:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 2810812020 1i25i25 PIA

STO: STO'Palamaner

400620 1',|482020

401 5-Minor Minerals' Penalty

0853 Non'Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fees, Rents and royalties

00 Not Applicable

81 Other RsceiPts

000 Not APPlicable

000 Not APPlicable

N

120 0 00 0.0 0

Twelve takh onlY

TOWARDS PENALTY for in Sy.No.101/2,

Kotamakunapalli Vg, Gudipalli Mandal
covt. Memo ;o. B6r/M.l'1/2020'1 Dt. '12.08'2020

J VENKATESH BABU

M/S. SRI VENKATASAI GRANITES,
D.No.'l 9-l 54, G anuga Street,
KUPPAM.517425

9'182852606

11091307001

O/o AD MINES & GEoLOGY PALMANER

Transaction Successtul and Payment posted

202008291 0s2061 06456

2910812024

Note:This Challan does not need enfacement of the treasury
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GOVERI.IMENT OF ANDIIRAPRADESII
DEPARTMENT OF MINES AND GEOLOGY

Office of the

Asst., Director of Mines and Geology,
Palamaneru

DEMAND NOTICE

In this connection, it is informing You that the insPection whatever conducted

on 01-11.2019 in Presence of you and taiken pit nTe,asurements after affirming the

boundaries around the leased are-a in presence of You and arrived pit volume as

9159.291 cbm within the leased area and 4554.16 Cbm outside the leased area

have been extracted:after considering the recovery factor as per approved mining

p lan is 15% the Yield of useful granite in Your: lease is 1373.893 cbm within the

leased area. After considering the per.mitted quantitY of LB40.2BZ Cbm, Missing

Blocks quantitY of 163.775 Cbm and Stock of, 68 blocks covered a quantitY of

t55.O77 Cbm, it is noticed that 785.241 Cbm of quantity excess to the Yielded
quantitY. Hence, it constru ed that y.ou have misused transit forms forthe quantitY

of 785.241 cbm of Black,Granite.
Contd...2

&

No. 1117/O2|BG/2007 natea\I'rt'zorq

Sub: Mines & Quarries - Quarry Lease for Black Granite over an extent of
0.405 Heclares in Sy.No. iOS of Kotamakanapalli (Vg), Gudupalli (M),

Chittoor Dist.- Lease held by M/s. Sri Venkata Sai Granites, Prop. Sri

l. Venkatesh Babu - Extraction & transportation of Mineral from
outside the leased area and Misuse of Transit forms - Explanation

submitted - Not Satisfied - Demand Notice issued - Regarding.

Ref:-l.Randomization of Inspection by the ADM&G, Palamaner on 30-10-2019.
2.Inspection & Survey Repoft dt.O1-11-2019 of this office Technical Staff.
3. This office Show Cause Notice No.1117/Q2/BG/2007,Dt.13-11-2019
4. Your explanation Dt.15.11.2019.

*****
With reference to the above Quarry Lease, it is to inform that by Virtue of

conditions of grant and the covenanti of the lease deed .exeEuted, you are already

aware that the quarrying is to be don'e within the leased area and the mineral

should be dispatched with prior payment of seigniorage Fee.

In the reference I't & 2nd cited, based on the Randomization report of the

undersigned the Technical staff of this office have inspected your quarry leased

area on 01-11-2019 and the surveyor verified th9 legse boundaries with executed

lease sketch and found workings falts within the leased area and encroached

towards Northern side to the leased area. Accprdingly, the surveyol taken pit

measurements in presence of the representetive of the lease holder excluding over

burden. The details of the pit nreasuremertts are as follows.

In this connection, through the refgrence 3rd cited a Show Cause Notice has

been issued to you seeking your explanation as to why _action should not be

initiated against you for recJvering the Normal Seigniorage Fee along with penalty

for the misused quantity ot785.241 Cbm within the leased area and 683.L24 cbm

of Black Granite outside the leased area transported in contravention of Rule 34 8r

In response to this office Show Cause Notice. through the ref. 4th cited, you

have submitted your explanation each br:each w]se and state.d that, the actual

dispatch quantity is 1840.282 Cbm &' L63.775 Cbm you have paid normal

seignior.age fee ui p.t Revision orders f91 misllng blocks and there is.a stock of 68

bloiks c&ered a quantity L55.077 Cbm. Hence, the total quantity comes to

2L5g.134 Cbm. There is a variation for the quantity of 785.24L Cbm, hence not

misused the transit forms for. the quantity of 785.241 cbm.

9,(
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Regarding the excavations falls outside the leased area you have stated that- *,1 ,".*
you have-erectdd the boundary pillars based on the chain system survey and in the - -;+i€"i

places shown by the Surveyor and maintaining the same till to date and you are :,

operating the quarry operations within tlre leased area. Further, the survey done
using GPS Machines are not accurate. Further, stated that the quarrying activities
within from the leased boundaries marked by the surveyors (based on GPS & Chain
system) at the time of Survey & Demarcation. Hence, you have stated that you
have not encroached not carried our quarry operations outside the leased area.

The averments stated by you should not be considered as the Technical Staff
conducted survey with DGPS instrument (which are 20 cm variation) based on the
linear measurements mentioned in the e:<ecuted lease deed sketch. After affirming
the lease boundaries around the leased area you have done the quarrying
operations outside the leased area and within the leased area. Further, it is
informed that the lease boundaries fixed based on the measurements mentioned in
the executed lease deed sketch with reference to the permanent Revenue Stones
only. Hence, it is no matter conducted the survey either with GPS or Chain Survey.

With regard to the other breaches, you have simply given explanation, but
neither implemented nor rectified the breaches in the quarry.

in view of the above, you have been informed that, As per rule 5 of APMMC
Rules, 1966 your workings should be confined to only within the leased area and
not beyond the leased area as per granted and executed sketch. But, you have not
done so for. Hence your explanatiorr dt. 15-03-2018 is not deserved for
consideration.

As per the average category percentage arrived for issuance of dispatch
permits, the category of the Granite bloclts for the said volumes are as below.

Hence, you are liable to pay the Normal Seigniorage Fee and Market Value
for the said quantity as per Rule 34 (1) of APMMC Rules, 1966 and Rupees upto 5
lakhs as fine and double the market value as per Rule 26 (2) of APMMC Rules, 1966
for the quantity recovered and transported from outside the leased area.

Within the leased area Outside the leased area

Super
Gangsaw

size in
Cbm

Mini
Gangsaw

size in
Cbm

Cutter
size in
Cbm

Total in
Cbm

Super
Gangsaw

size in
Cbm

Mini
Gangsaw

size in
Cbm

Cutter
size in
Cbm

Total in
Cbm

1 8 1 02 1 t4t.3t7 462.903 785.241 157.480 122.939 402.705 683.124

Misused Quantity of the mineral within the leased Quantity recovered & transported from outside the
leased area

Category
Volume
in Cbm

Normal
Seigniora
ge Fee in

Rs

Market
value in

Rs

Total in
Rs.

Catego

ry
Volume
inCbm

Fine
in Rs.

Double
the

market
value in

Rs

Total

Super
Gangsarv

size
181.021 543053 27153t5 3258378

Super
Gangs

arrV

size

157.480

50000
0

4724400

Mini
Gangsaw

Size
141.317 3s3293 1766463 2rt9756

Mini
Gangs

aw
Size

122.939 3073475

Cutter
size

462.903 t087822 4629030 57t6852
Cutter

slze
402.705 8054100

TotaI 785.241 1984178 9110808 11094986 683.124 fooooo 15851975 163s197s

Contd....3

.

h"
20



HEAD OF ACCOT]NT FORNORMAL SEIGMORAGE FEE

0853 -N.F. M & M Industries
102 - M.C. Fee, Rents & RoYalties

02 - Royalty on minor mineral

To
Sri J. Venkatesh Babu,
Prop: M/s Sri Venkata Sai Granites,
D.No. L9'L54, Ganuga Street,
Kuppam, Chittoor District.

-f3 ^

HEAD OF ACCOI.INT FOR FINE

0853 - N.F. M & M Industries
i02 - M. C Fee, Rents & RoYalties

81-O Receipts

1
1

Note:- 1. Seigniorage Fee as Rs. 3000/- per cbm for Super gangsaw size, Rs.

ZSOO/- p"i CU, for Minigangsaw size and Rs. 2350/- per Cbm for Cutter

size for Black Granite.
2. Market value taken as Rs.15,O0O/- per cbm for Super gangsaw size, Rs.

L2,5OO/- per cbm for Mini gangsaw size and Rs. 10,0001' per cbm for

cutter size.

In view of the above, M/s Sri Venkata Sai Granites, Prop. Sri J. Venkatesh

Babu is hereby directed to pay ihe said amounts i.e., Rs. 2,74,46,961/- (Within the

leased area Rs. L,LO,g4,ggO/- + Outside the leased area of Rs. 1,63,51,9751-) in

the following head of account and rectify the other breaches within 15 days from

the date of receipt of this notice, failing which necessary action will be initiated

against your quariy lease at the subject area as per rules in force'

D\ilq

tt\

of Mines and GeologY,
PALAMANERU

q1>
r1-

Copy submitted to the Director of Mines and Geology, Ibrahimpatnam, for favour of information'

CopV submitted to the Deputy Director of Mines and Geology, Chittoor for favour of information'

q
9ub-ov-J i,,,qon

>s( t,/t "f
)
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Challan No: 41412950252020

Treasury/PAO Code:1 109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Oate:

-L1 -

Challan Creation Date & Time: 0E10312021 3:29:31 PM

STO: STO-Palamaner

40191067442020

4015-Minor Minerals . Penalty

0E53 Non-Fsrrous Mining and Metallurgical lndustries

00 Not Applicabls

102 Mineral Concession Fees, Rents and royalties

00 Not Applicable

8l Other Rocsipts

000 Not Applicable

000 Not Applicabls

v

N

31 0000.00

Towards Govt.Memo No.5006/M.l/2020
&OMG D.Ois.Memo No.4018474/D13-2/2020
Penalty in Sy. No.1 03 of Kotamakanapalli vg
Gudupalli Mandal BG. 0.405 Hact.
J Venkatesh Babu

M/S. Sri Venkata Sai Granites
D.No.1 9-'l 54, Ganuga Str€€t,
Xuppam-517425

9789941 1 1 1

1 t 091307001

O/o AO MINES & GEOLOGY PALMANER

Transaction Successlul and payment posted

cHG0327638

0810312021

ll I I I ti I lll il I il I till lt | | il I I llt I lt li il I I il ilil I I tit

APTC FORM-10

GOVERNMENT OF ANDHRA PRADESH

Note:This Challan does not need enfacement of the treasury

26



-Jt -

lll llll ltl ltlllllllllllllilllllllllrillllll llllll lil

APTC FORM.lO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 51036259162021

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitte/s Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 2910412021 10:26:53 AM

STO: STO-Palamaner

50017935732021

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concossion F6ss, Rents and royaltiss

00 Not Applicablo

8l Othor Rec€ipts

000 Not Applicable

000 Not Applicablg

V

N

300000.00

Thros lakh only

Towards Govt memo No,5006/M.U2020 &
DMG, M EMO NO.401847 4lO1 3-212020
Penality i sy No.103 Kotamakunapalli vh,
Gudupalli Mandal tsG
J Venkatesh Babu

M/S, Sri V6nkatasai Granites
Ganuga atreot, Kuppam-517425

97899411 't 1

1 1 091307001

O/o AO MINES & GEOLOGY PALMANER

Transaction Successlul and payment posted

cHG449158s

2910412021

Note:This Challan does not need enfacement of the treasury

27
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APTC FORM.IO

GOVERNMENT OF ANDHRA PRADESH

Challan No: 61 1 621 19202022

Treasury/PAO Code:1109

CFMS Transaction lD:

Service:

Major Head:

Sub-Major Head:

Minor Head:

Group Sub-Head:

Sub-Head:

Detailed Head:

Sub-Detailed Head:

Charged/Voted:

Non-Contingency/Contingency:

Amount Rs:

Amount ln words Rs:

Purpose:

Remitter's Name & Address:

Remitter's Mobile Number

DDO Code:

Status:

Bank Reference Number:

Payment Date:

Challan Creation Date & Time: 0210812022 7:58:23 AM

STO:STO-Palamaner

60076320822022

4015-Minor Minerals - Penalty

0853 Non-Ferrous Mining and Metallurgical lndustries

00 Not Applicable

102 Mineral Concession Fess, Rents and royalties

00 Not Applicable

81 Othe. Receipts

000 Not Applicable

000 Not Applicable

V

N

300000.00

Thrse lakh only

Towards P€nalty ln Sy No. 103
Kotamakanepalle vg, Gudupalli Md
Vide. Govt Memo No. 5006/M.U2020 &
DM&G.D.Dis. Memo No. 40184741D,1312020
K Sivaprakash

S,/o A Krishnan, Krishnagiri.

s7BS941 1 1 1

1 1 091307001

O/o AD MINES & GEOLOGY PALMANER

Transaction Successful and payment posted

135974349

0210812022

Note:This Challan does not need enfacement of the treasury

28
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GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MiNES.i) DEPARTMENT 'ia

Memo. No,953/M,I(1)/2022

Sub:- Revisions Revision Application filed by Y/s. J.R. Granites
Private Limited in Sy. No. 136. 137 & 138 of Kotamakanapalli
Village, Gudupalli Mandal, Chittoor District, against the Demand
Notiie No.1655/Dt3-2/2027, Dt.OB.02.2022 of the DM&G,

Ibrhimpatnam- Hearing held on 16.11.2022 - Revision Disposed

off - Orders - Issued

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Revision Application dt: .02.2022, received on:08.03 .2022.

2. Govt. t"l e m o. N o. 9 5 3/M, I (t) / 2022, Dated :27 .03 .2022
3.: From the ADM&G, Palamaneru, Letter No. 3874/Q2/2012,

Dt. 15. LL .2022.

Ttre Director of Mines & Geology, ibrahimpatnam has issued Demand
ce No.1655/ Dt3-2/2OZt, Dated:08.02.2022 to the revision applicant

s.l.R.Granites Pvt Ltd., MD:Sri. M.Ramamu rthy directing to PaY an

ount of Rs. 5L,17 ,986/-.

Aggrieved by the above said ciemancj notice, M/s. i.R. Granites Private

mited, Chittoor District in the reference 1't cited has filed revision

applicat_l on under Rule 35-A of APM MC Rules-L966, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,

Ibrahimpatnam on the grounds mention therein. .

3l In the reference 2nd cited, the remarks of ,the DM&G has been calted

for on the grounds of revision and the ADM&G, Palamaneru submitted

remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the.Revision Application duly giving reasonable

opportunity to the Revision Petitioner, a personal hearing wa: cond.ucted 
"1

r'o.rr.2oz2._ The Revision Applicant antl the officials of the Mines and

Geology Department were Present. \

5. In the grounds of revision, the Revision Applicant has mainly

contesting in t-heir grounds that the being an aesthetic material with its
uncertainties of yieli and inherent defects, the recorgry ratios canlt be

predicted with ceitaihty. It is observed that the officials have calculated tle
yield basing on the recovery factor (Average) in the Approved Mining Plan /
Approved Vtining Scheme upon volume of the pit taken by the technical staff

and surveyor. g-ut not assessed the waste generated from the quarry leased

area. Had they assessed the waste generated also they should have found

the actual recovery factor of the mineral in the area. They have taken

per:mits every time, before issue of dispatch permits the blocks were check

n-l.urrr.d br the technical staff of the ADM&G, After submission of reports

only the dispatch permits have been issued to them there is no evasion of

any seig.charges as all the material transported was duly paying.advan,ce

,.i'g.f"* in."inspection team is trying to find the details based on. the

figJres available in the books only but not conducted any field analysis as

thley have taken only pit measurements but not assessed the waste

generated leaseJ area.' t

( P.r. o. )
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6. Finally, they requested the Revisional Authority to consider their case

sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology IbrahimPatnam

7. During the revision; the Revisiona_l Authority has observed that the

there is variation for a quantity of 289.834 Cbm transported from their
Ieased area without payment of seig.fee which is a breach under Rule

12(5)(h)(iii) of APMMC Rules 1966 and Rule 26(L) APMMC Rules 1966.

B. After taking into consideration of the material available o-n record, the
grounds of the rJvision petitioner, the arguments put forth by'the petitioner
ind Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sy-mpathetic grounds

and also to save the industry as this is the first mistake of the petitioner and

difficult to estimate the actual recovery percentage.

g. After hearing the arguments on both sides, the Revisional Authority
has decided to allowed the revision application of M/s.J,R.Granites Pvt,Ltd.,
MD:Sri. M.Ramamurthy subject to payment of Rs.8,52,998/- towards
Normal Seig.fee. The remaining demanded amount of Rs.42,64,988/-
towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and the Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVi
JOiNT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited, .. :

Mg. Director Sri M. RamamurthY, J.R. Plaza,
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, Ibranhimpatnam.

p Assistant Director of Mines & Geology, PalamanerT Chittoor District.
The PS to Hon'ble Minister (M&G)i'r3'd tslock, AP Secretariat.

$
//FORWARDEo :: BY ORDER//

!

f1
1t
l/-
I
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From
M/s. J.R. Granites Ptrt Ltd
Black Granite Mine-4.846 Ha,
Sy.No. 136,137&138,
Kotamakulapalli Village,
Gudupalli Mandal, Chittoor District-S 17425
Cell No: +91 90009 50676

To
The Divisional Officer,
Dept. of Mines & Geologr Offrce,
PALAMANER-s 17408

\51

,V

Sub:- Mines and Quarrles - Quarry lease for Black Granite over an extent of
4.846 Hectares in Sy. No. 136, 137 & 138, of Kotamakanapalli (Vg),

Gudupalli (M), Chittoor District - Revision Disposed orders issued by
Government of Andhrapradesh Induestries & commerce (MinesJ)
deportment-Request- Regarding.

\)\to )14)
black granite over an extent of 4.846 Hectares in Sy. No. 136, 137 & 138, of
Kotamakunapalli Village, Gudupalli Mandal, Chittoor District. I was issued demand
notice by the DM&G, Ibrahimpatnam, vide No.1655/Dl3 2/2021 dt.O8.O2.2O22 and
the same is filed by the revision application, before the Hon'ble Mlnlster of Mines &
Geology, Govemment of A.P. Secretariat, Velagapudi.

With reference the memo No. 953/ M.l(1)/ 2022-2, &.2a.O3.2023. Revisional
authority is hereby allowed the revision application filed by me, and setting aside the
Demand Notice No. 7655 /D73-2/2027 dt.O8.O2.2O22, from the DM&G,

The Revisional authority hereby allowed the revision application and subject
to payment of Rs. 8,52,998/- Lakhs Eight lakh Fifty Two thousand Nine hundred and
Nanty eight only) Towards Normal S I'ee in three monthly installments

In this connection, I have paid 1.'. Installment of Rs. 2,84,333/-Lakhs, (Two

lakh Eighty four thousand Thjree hundred and Thirty Three rupees only) vide challan
No. 71325909412023 dated. l\-lO-2O23.I was requested to the Divisional Mines
& Geology, Palamaner, accept my payment challan and acknowledge the same

Thanking you Sir,

Yours Faithfully,
For M/s. J.R. Gran s Pvt Ltd

tb:95R,89/1, &9n,
dfrg

Encl: challan No. 71325909412023 dated. I I-1o-2o23Co[R,?ffigdn lprrltr,",

Slr,

Date: 11.10.2023

rt\'

E)
n€ ii

Ref:- 1. The Govt. Memo. No. 953/M.1(lll2o22 -2, dt.2a.O3.2023 from I&C(M.D
Department.

2. The Divisional Mines & Geolory ofiice, Palamaner Notice No.3874/
TQL / 2012 Dt. 18.08.2023

I would like to submit O*"* ,", ,""t, I am holding the quarry lease for

I am ogree to pag the amount of Rs. 8,52,.9981- Towards Normal S Fee in
three monthly installments.
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APTC FORM.l O

GOVERNMENT OF ANDHRA PRADESH

Challan No: 71325909412023

Treasury/PAo Code:E506

CFMS Transadion tD:

siwi"",

Major Head:

Sub-Major Head:

Minor Head:

Group SutsHead:

Sub-H6ad:

D€lailgd HeEd:

Sub.,Oetailod Hoad:

Charged /oted:

Non-Cor ingency/Contingency:

Amount RS:

Amgunt ln wonls Rs:

Purpose:

Remitte/s Name & Address

Challan Creaton Date & \r.,e: 1111012023 9:42:OO AM

STO:STO-Palamaner

?o1f,541522023

4q,8-ttfinor ilinerals - Seigniorage Fee,/t €ad Ront

0853 l{on+o.rou3 Itning and .taflurgtcat tnduat io3

0O Notapplcabto

102 Miner.l Conco$ion Feet' RenB .nd roy.tti.s

00 t{or Apptlcabt

02 Royatiy on Xinor inar.l3

000 llot Appllcablo

000 
'aot 

Appllc.blo

N

282t333.00

Tw6lekh.lghry four thou..nd thr6e hundr..t (hirty thr.e otrty

Th. Olvttionat ln.. .nd G.olo$,,p.trrEn.r,vide l{ou,c! NoJ87{
Ot 2! 12 Dtt 8{8-2023 ard Govt .rno ilo.glt:VX.Ulr2022,
or2l{}.20tll , Sy no.136,137a138JGbnd€n palti
Vllhg.,Gu.luEd[ ia..xrat Cnnro] t]Lf S J R GTIAI{ITES PRIVATE UffiTED

Ko!.makarEpatli Vtttaga,curtupali t anctat,Chtttoor Dt

9025468745

8506r307001

SVTL flES & GEOL('GY OFF|CE PAT.AIAIIERU

F.ynE n Tr*sa.rion SlcEs..tuI

cKr2782256

11t1ol':2tx23

5n\-
$'

Remittef s lrlobile Number

ODO Code:

Sbatus:

Bank Rebrence Number:

Paymeni Dde:

Receaved Rsl
284333.00

Note:Th6 Chatlan do6s not need enfacement ofthe treasury

34



-ql -

Demand Notice No; 1652D t3-2/2O21

Sub:

Ref

Mines & Quarries - Quarry Lease for Black Granite over an'extent of 1.620.

Hectares in sy.tvo.eglt, 95/t(P),95/2(P),:95/3(P) of KotarnakanapalIi Vill.age,

Gudupalli Mandal, Chittoor District'- L.ease held by.M/s J.R. Gra,niles Private
Limited, Mg.Director: Sri M.Rama;nu.rthy - Certain breaches noticed - Show

Cause Notice issued - Demand Notice - Issued - Regarding' :

L. AD M &G, Pa la ma neru Letter N o. 380 O/TQ L/ 2014,' dt;05.02.2021.
2. This office show cause Notice No.1657/Dt3-2/2}2t, dt.Lg.02.2021
g. nOftaAC, Palamaneru remarks statement dt,OB.O2,2O22.

x*xxl<

Sdrdr

, Through the reference lst cited, the ADM&G, Palamaneru has 11f9rme!,!!?! 3.-q.l3liy
Lease for glalk Granite over an extent of 1,620 Hectares in Sy;No,B9/1.,95/l(P),,95/2(P),
95/3(p) of Kotamakanapalli Village, Gudupalli Mandal, Chittoor Distrigt_'held by lvl/s'J.R.

Granites private,Limited; t'tg.Oireltor: Sri M.Ramamurihy was:inspected on 15.11.2020 &

26.:J.t.2OZO. The ADM&G, Palamaneru has reported certain violations committed by the
lease holder.

:

Through the reference 2{'d cited, this office has issued,show cause'notice to the.lease'

holder. Out of some violations.,committed by the lease. holder, one violation pertains to
evasion of'sqigniorage fee. The details of revenue evasion are;

:

The lessee transported 760.74L Cbm of Black Grani
mining plan quantity from their leased area whi
12(5)(h)(iii) of APMMC Rules, 1966.

te morethan the aPProved
ch is breagh under Rule

p,\k Through the reference 3'd cited, 
, 
M/s. J.R,,,Grgnjjes f rivate Limited, tvlanaging

Itdg--<Director: Sri.M.Ramamurthy has submitted reply to this office show cause notice' Through

{,^^r*e reference 4th cited; the ADM&G, Palamaneru furnished further repQrt stated' that the

\X\14g'Y tiut. holder has violated Ruls f2(5)i6111ii) and Rule 26(1) of APMMC Rules'19,66 and they
l'1.' uie fiuui" fortaking penaI action undertne:said rules and requested'to issue:dema.nd notice.'

SI.
No.

Rule Violations Penal Total
Normal Ity , ,(in Rs.)

Rs. in Rs.

12(s)(h)(iii)
of APMMC
.Rules, 1966.

The lease holder disPatched
76O,74L Cbm of Black
Granite without PaYing
advance seigniorage fee and
without dispatch Permit. C,ut

of 760.74L Cbm, L70.l7B
Cbm is Super Gang Saw(SG),
80.03 Cbm is mini gang
saw(MG) and 510.533,Cbm is

cutter size (CS). (Within the
leased area).

2t95639/-
@Rs.2700

pqr sG,
@Rs.2470

.per MG and
@Rs.2300

per CS.

t0978197/- t3t73837 /-

Therefore, the lease holder: i.e. M/s J,R. Granites Private Limited, Mana ging. D-irector:

.Sri M.Ramamurthy is'hereby requested to pay an amount of n9.1,3!,73,837/. ,- (Rupees One

Crore Thirty One Lakhs Seventy Three Thousan d Eisht
which includes Rs.2195639/- (Rupees TwentY One Lakhs

and Thirty Nine. only) towards Normal seigniorage fee and Rs.1,09, /-(Rupees One

Crore Nine Lakhs SeventY Eight Thousand One Hundred and NinetY only) towa rds'

5 times penalty throug h challans under the following Head of Account and sent the origina

challan to ADM&G, Pa lamaneru within (15) daYs from th
failing which action will be initiated as'per the ruies in force.

e date of rece ipt of this notice

,

.,.'. ,' ;, . ,, ':

GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLQ9.T :: IBRAHIMPATNAM
: i : :;ijLl4?$r

Dated;08-02-2422
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OB53 - N.F,M & M Industries,
7O2 - M.C. Fee, Rents:&, RoYalties

'81 - Other',receiPts.

sd'/ - v. G.vEN KArA REDDY
DIRECTOR OF MINES AND GEOLOGY

':: :' . :

iTo -::-

M7s J;R. Grahltes Private Limited, : 
:

Manaoinq Director: Sri M.Ramamurthy, ' :

J.n. Piazi, 4th FIoor,
Tankstreet, Krishnagiri District, Tamil-nadu state -:-:---- [BY RPAD]t]

-/.6W to the Asst. Director of Mines and Geology, Palamaneru.

Copy to the Deputy Director of Mines and.Geology, Cfittoor;

/t

for DIRECTO NES & GEOLOGY

a .-.

M Industries
Rents & RoYalties
Minor Minerals.

o(

Fee,
ono2 Royalty
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Ab-
GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MINES.I) DEPARTME

fa ^.n-.IJ {:i{ir -

Memo, No. 955/M.I(1 )/2022

Sub:- Revisions' - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy. No. Bg/L, 95/L(P), 95/2(P), 95/3(P) of
Kotamakangpalli Village, Gudupalli Mandal, Chittoor
District, against the Demand Notice No.1657/D73-212027,
Dt.08.02.2022 of the DM&G, Ibrhimpatnam - Hearing held on
16.1L.2022 - Revision Disposed off - Orders - Issued.

Ref:- 1. From M/s. J.R. Granites Private Limited, Chittoor District,
Rer/ision Application dt: .02.2022, received on:08.03 .2022.

2. Govt.Memo.No.955/M.I(l)/2022, Dated:2L.03.2022 :

3. From the ADM&G, Palamaneru, Letter No. 3800/TQL/2014,
Dr.15. L7.2022.

,s

0 \9

The Director of Mines &. Geology, Ibrahimpatnam has issued Demand
Notice No.1657lD73-2/202.1, Dated:08.02.2A22 to the revision applicant"fi1/t.l.R.Granites Pvt Ltd., M.G.Dir. M.Ramamurthy directing to pay an
amount of Rs. t t3t,73,837 /-.

Z. Aggrieved by the above said demand notice, M/s. ).R. Granites Pr:ivate
Limited, Chittoor District in the reference 1't cited has filed revision

trf app lication under Rule 35-A of APMMC Rules-t966,, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,
Ibrahimpatnam on the grounds mention therein.

3. In the reference 2nd cited, the remarks of the DM&G has been called
for on the grounds of revision and the ADM&G, Palamaneru submitted
remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on
16.11.2022. The Revision Applicant and the officials of the Mines and
Geology Department were. present,

5. 'In the grounds of revision, the Revision Applicant has mainly
contesting in their grounds that they 'have not transported any mineral
without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have
been extracted upon value of pit taken by the Technical staff. Applying
average.recovery factor for the entire pit developed by them since inception
of the quarry lease doesn't make any scientific conclusion. As the recovery
of Granite blocks vary from layer to layer, had the same been considered
there will not be any variation in the actuaI yielded quantity as compared to
quantity derived by the team of officials of the department. To add value
addition' they have marketed some of the black granite blocks having
defects yielded from the quarry leased area which were also covered by
sieg.charges while transportation of mineral. They have taken the dispatch
permits for the entire transported granite blocks included defect granite
blocks.

6. Finally; they requested the Revisional Authority to consider their case
sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology lbrahimpatnam 

(p.T.O.)

w
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7. During the hearing, the Revisional Authority has observed that the
there is variation for a quantity of 760.741 Cbm between yielded quantity
and permltted quantity i.e., el<ess to the limit approved in mining plan
without obtaining approved modified Mining PIan. Further, the demand
raising authority has raised the demand on presumed recovery percentage
to arrive at the recovered blocks.

B. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
and Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds
and also to save the industry as this is the first mistake of the petitioner and
difficult to estimate the actual recovery percentage.

9, After hearing the arguments on both sides, the revisional authority
has decided to allowed the revlsion application of M/s.J.R.Granites Pvt Ltd.,
M.G.Dir.M.Ramamurthy subject to payment of Rs.21,95,639/- towards
Normal Seig.fee in three monthly equal instalments. The remaining
demanded amount of Rs.1,09,78,797/- towards Penalty is waived off.

10. Accordingly, the Revision Application is disposed off under Rule 35-A oi
Andhr:a Pradesh Minor Mineral Concession Rules, 1966 and the'Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,

Mg. Director Sri M. Ramamurthy, J.R. Plaza,
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, Ibranhimpatnam.
Cop)r to:

-nG Assistant Director of Mines & Geology, Palamaner, Chittoor District.
The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.
SF/SC

//FORWARDEE :: BY ORDER//
2 C0.*e*,
Ecrioru oFFicERS&_

I

l

I

I
I

rt-,
i

h
l
!

t-
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From
M/s. J.R. Granltes Pvt Ltd
Black Granite Mine- 1 .620 Ha,
sy.No.89/ 1,95/ 1 (P),9sl2(P)&esl3(P),
Kotamakulapalli Village,
Gudupalli Mandal, Chittoor District-5 17425
Cell No: +91 90009 50676

Date: 11.1O.2O23

ftv
To
The Divisional Officer,
Dept. of Mines & Geolory Office,
PALAMANER-s 17408

lc

Sir,

Sub:- Mines and Quarries - Quarry lease for Black Granite over an extent of
1.620 Hectares in Sy. No.89/1, 95 /1(P), 95/2 (Pl & 95/3(P) , of
Kotamakanapalli (Vg), Gudupalli (Ml, Chittoor District - Revision
Disposed orders issued by Govemment of Andhrapradesh Induestries &
commerce (MinesJ) deportment-Request- Regarding.

Ref:- 1. The Govt. Memo. No. 955 /M.l(Il /2022 -2, dt.24.O3.2023 from I&C(M.D
Department.

2. The Divisionai Mines & Geolory ollice, Palamaner, Notice No.3800/
TQL I 2Ot4 Dt. i8.08.2023

I would like to submit before you that, I am holding the quarry lease for
black granite over an extent of 1.620 hact, in Sy No. 89/1,95 /llPl,95/2 (Pl &
95/3(P),of Kotamakunapalli Village, Gudupaili Mandal, Chittoor District. I was issued
demand notice by the DM&G, Ibrahimpatnam, vide No.1657 /Dl3-2/2021
dt.O8.O2.2O22 and the same is frled by the revision application, before the Hon'ble
Mlnlster of Mlnes & Geology, Government of A.P. Secretariat, Velagapudi.

With reference the memo No.955/ M.l(1)/ 2022-2, &.24.03.2023. Revisional
authority is hereby allowed the revision application fi1ed by me, and setting aside the
Demand Notice No. 1657 lD73-2/2021 dt.Oa.O2.2O22, from the DM&G, IBM.

The Revisional authority hereby allowed the revision application and subject
to payment of Rs. 21,95,639/- Lakhs (Twenty one lakh Ninety five thousand six
hundred and thirty nine only) Towards lYormal S Fee in three monthly installments.

I am agree to pag the amount of Rs. 21,95,639/- Towqrds l,lonnal S Fee m
t hree monthly in stallment s.

In this connection, I have paid 1",. Installment of Rs. 7,31,88o/-Lakhs,
(Seven lakhs Thirty one thousand Eight hundred and Eighty rupees only) vide challan
No. 71326499662023 dated. ll lO 2023. I was requested to the Divisional Mines
& Geology, Palamaner, accept my payment challan and acknowledge the same.

Thanking you Sir,

/::

v

Y
Encl: cha,an No. r t3264ee662o23 dated.r r ro r#cfr{mfE$$tlipature}#m,#mffo",

Ri
(t}

\l\toYfi

Yours Faithfully,
For M/s. J.R. Granltes Ptrt Ltd
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APTC FORM.l O

GOVERNMENT OF ANDHRA PRADESH

Pu4)ose:

Remitte/s Name & Address

Challan Creatron Uatc & litr-: 11110t2023 1:05:49 pM

STOi STO-Palamaner

70153913402023

4008-Mino. Minerals - Seigniorago Fee/D€ad Rortt

0853 l{onfenousilining.ndit.talurgica nd8trt.t

00 l{ot Appticabte

102 flnar.l Coocassion Faea, Rants and rcyalties

00 ,{ot Apptlcabb

02 Royelty oh Iinor ,ffirh

000 Not AppIcabt.

0oll l{ot Apdrc.hte

N

73r880.00

Sev6n lakh thirty ono thous.nd 6ight hundrEd.tghty onty

Ilui,il"J.'i jff:.Id,trrosy,p.ralnsn.,,vid. irotic! 0.3!00/

AhnU:2 D,.2S'{,;}.ZE23\Sy no,8gfl,}5r, p.}&rp, of
f11';tpffilgtgpi*id"ndri end;lihittoor Dt

KotamaLnapetti vi[.ga, cudrrpa i rnandat ,Chittoor Dt

902546A745

8506130700.1

DViIL XII{Es E GEOLOGY OFFICE PALAIIAIIERU

P.yrudt f d|..c$on Succ..EJut

cKY28t44S)

11t10f2tr3

y N. Hr lwl

Remitte/s Mobile Number

DDO Code:

Slatus:

Eank Refurence Number

Pay,rnent Date:

Received Rs:
731880.00

Nole This Chdlan does not need enfEcemeni cf he treesurv

Challan No: 71326a99662023

Treasury/PAo Codej85o6

CFMS Tr"ansaction lD:

Servic€:

t4ajor Head:

Sub-'Major HEad:

Minor Head:

Group Su H€ad:

SutsH€ad:

Detail€d Head:

SuEo€tail€d Hsad:

Charg€dly'oted:

Non-Contin genc?/Contin goncy:

Amount Rsl

Ahount ln words Rs:
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GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF MINES & GEOLOGY :: IBRAHIMPATNAM.

I

Demand Notice No. 1656/D L3-2/ 202L

s u b : 
il:1?:,.1 1X"I;:i",31;'Y |"3i'-:?: #:X'5 SJ:'?'i' ffi , 

u8':iT:l 
"'l'l;X 3 i

Chittoor District Lease held by M/s J.R. Granites Private Limited,

Mg.Director: Sri M.Ramamurthy - Certain breaches noticed - Show Cause

t',totice issued - Reply submitted - Demand Notice - Issued - Regarding.

: Ref: 1. ADM&G, Palamaneru Letter.No.?LL,4/9]l3P!2, dt.05.02.202l.
2. This Office Show Cause Notice trlo.1656/DL3-2/202L, dt.19.02.2027'
3. Reply dt.15.03.2027 of M/s l.R. Granites Private Limited,

A [siirector: Sri M'RamamurthY
4. ADM&G, Palamaneru remarks statement dt'08'O2'2O22'

. **x*x

Through the reference l"t cited, the ADM&G, Palamaneru has informed that a Quarry'

Lease for Black Granite over .an extent of O.B5O Hectares in Sy.No.99/4 & 7 of

Kotamakanapalli Village, Gudupalli Mandal, Chittoor District held by M/s J.R. Granites
private Limited, Mg.Diiector: Sri M.Ramamurthy was inspected on 26.L1.2O2O. The ADM&G,
palamaneru has rJported certain violations committed by the lease holder'.

,,Jt4r ,o au, 
r3"?'3i::;:"5::ff:#';H*,fl5 ?1i',?:';i:'Jiffii?:"TJTil:li::T#:,lT?:

evasion of seigniorage fee. The details of revenue evasion are;

tt\?i 1. The lessee has transported 2593.098 Cbm of Black Granite excess to the

Xrr* peimitted quantity which is breach under Rule 12(5)(h)(iii) of APMMC Rules,.

irz\5\l 1e66.
ll lF ' Through the reference 3'd cited, M/s J.R. Granites Private Limited, Mg.Director:

Sri M.Ramaniurthy has submitted reply to this office show cause notice. In reply to the

mineral revenue evasion matter, they informed that.there.is no evasion of any seigniorage

fee charges as all the material traniported was duly paying advance seignioragq f": :nq,
other incidental charges. Through the reference 4th cited, the ADM&G, Palamaneru furnished.

. further report and requested to issue demand notice'

In this connection, the reply submitted by the lease holder is examihed and it is nqt

convrncing and not tenabie and the lease holder not produced any viable.evid^e.119.to..!3fen{

his stand. Hence, it is construed that the lease holder has violateg Rrlg 12(5)(h)(iii) and

-Rule 26(1) of ApMMC Rules 1g55 and they are liable for taking penal action under the said
d

ru les.

SI
No

Rule Violations Penalty . Total (in Rs.)

Normal
(in Rs.)

Penalty
(in Rs.)

.t- 12(s)(h) (iii)
of APMMC
Rules, 1966.

The lease holder
dispatched 2593.098
Cbm of Black Granite
without paying advance
seigniorage fee and
without disPatch Permit.
Out of 2593.098 Cbm,
1086.508 Cbm is SuPer
Gang Saw(SG), 323.359
Cbm is mini gang
saw(MG) and 1183.231
Cbm is cutter size (CS).
(Within the leased area).

78,72,833/-
@Rs.2700 per
SG, @Rs.2470

per MG and
@Rs.2-300 per

CS.

3,93,64,167/- 4,72,37,O07/-

Dat'ed.0B-02-2022
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Therefore, the lease holder i.e. M/s J.R. Granites 
-eriy1t5 ^LlT:t:d' 

Mg'Director:

Sri M.Ramamurthy is hereby requested to pay an amount of Rs'4,7237 'AOL/' 
(Rupees Fout

Crores Seventy fwo Lakhs it"'irty 
-Seu"n' 

Thousand and-.One olll) which includes'

Rs.78,72,833/- (Rupees seventy Eight Lakhs seventy Two Thousand Eight Hundred and

Thirty Three only) towards Noimal seigniorage [ee_ and Rs.3,93,64,L67l-(Rupees Three

crores Ninety Three Lakhs sixty Four-Thouiand one Hundred and sixty seven only)

towards 5 times penalty through cfraf ians under the following Head of Account and sent the

originar chailan to ADM&G, parimaneru within 15 days from fhe date of receipt of this notice

failing which action will be initiated as per the rules in force.

OB53 - N.F:M & M Industries
LOz- M.C. Fee, Rents & RoYalties

B 1 - Other recei

OB53 - N.F,M & M industries
LOZ - M.C. Fee, Rents & RoYalties
02- onM inor Minerals

To
M/s J.R. Granites Private Limited,
Mg.Director: Sri M'RamamurthY,
J,R.. Plaza, 4th Floor,
i."rst,"Lt,KrishnagiriDistrict,TamiInaduState

{opy to the Asst. Director of Mines and Geology, Palamaneru'

CopytotheDeputyDirectorofMinesandGeology,Chittoor.

Sd/- V.G.VENKATA REDDY

DIRECTOR OF MINES AND GEOLOGY

D ll

MINES & GEOLOGYfor DI

' 
-1-
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GOVERNMENT OF ANDHRA PRADESH

INDUSTRIES & COMMERCE (MINES.I) DEPARTMENT

t
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1emo. llo.954lM.I(1)/2022

Sub:- Revisions - Revision Application filed by M/s. J.R. Granites
Private Limited in Sy . No. 99/4 & 7 of Kotamakanapalli Village,
Gudupalli Mandal, Chittoor District, against the Demand Notice
No.1656/DL3-2/202L, DI.oB.O2 .2022 of the DM&G,

Ibrhimpatnam - Hearing held on 16.11 .2022 Revision
Disposed off - Orders - Issued.

Ref:- 1. From M/s. i.R. Granites Private Limited, Chittoor District,
Revision Application d t: .02.2022, received on:08.03.2022.

2. Govt.Memo.No.954/M .I(L)/2022, Dated :21.03 .2022
3. From the ADM&G, Palamaneru, Letter No. 2tL4/Q2/2012,

Dt.15. tt.2022.

The Director of Mines & Geology, Ibrahimpatnam has issued Demand
Notice No.1656/DI3-2/202L, Dated: 08.02.2022 to the revision applicant

. M/s.J.R.Granites Pvt Ltd., MDrSri. M.Ramamurthy directing to pay an

\,tr na^ou nt of Rs.4,72,37 ,OOt/- .

PrT\n
\ Z. Aggrieved by the above said demand notice, Mls. J.R. Granites Private\ Lirit"d,* Chittoor District in the reference 1't cited has filed revision

application under Rule 35-A of APMM'C Rules-L966, before the Government,
with a request to set aside the Demand Notice issued by the DM&G,

ibrahimpatnam on the grounds mention therein.

3. In the reference 2nd cited, the remarks of ,the DM&G has been called
for on the grounds of revision and the ADM&G, Palamaneru submitted
remarks vide reference 3'd cited to the Director of Mines and Geology.

4. In order to dispose off the Revision Application duly giving reasonable
opportunity to the Revision Petitioner, a personal hearing was conducted on

fO.f f .2022..The Revision Applicant and the officials of the Mines and

Geology Department were Present.

5. In the grounds of revision, the Revision Applicant has mainly
contesting in fneir grounds that they have not transported any mineral

without any transit forms and not evaded seig.fee to the Government the
quantity noticed excess to the permitted quantity approved in AMP have

been extracted upon value of pit taken by the Technical staff. Their quarry
Iease area is falling on hillock over a height of about 15 to 20 Mts from
ground level consisting of Dolerite dyke trending in E-W direction. After
iemoval out crops on the surface of the leased area, the mineral formation
is identified as big sized boulders followed sheet rocks. Applying average

recovery factor foi the entire pit developed by them since inception of the
quarry lease doesn't make any scientific conclusion. As the recovery of

Granite blocks vary from layer to layer, had the same been considered there
will not be any variation in the actual yielded quantity as compared to
quantity derived by the team of officials of the department. To add value

addition they have marketed some of the black granite blocks having defects
yielded from the quarry leased area which were also covered by

sieg.charges while transportation o1' mineral. They have taken the dispatch
puirnit= f-or the entire transported granite blocks included defect granite

blocks.
( P.r. o. )
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6. Finally they requested the Revisional Authority to consider their case

sympathetically and set-a-side the Demand notice issued by Director of
Mines & Geology, IbrahimPatnam.

7. During the hearing, the Revisional Authority has observed that the

there is variation for a quantity of 2593.098 Cbm between yielded quantity
and permitted quantity i.e., excess to the limit approved in mining plan

without obtaining approved modified Mining Plan. Further, the demand
raising authority has raised the demand on presumed recovery percentage

to arrive at the recovered blocks.

B. After taking into consideration of the material available on record, the
grounds of the revision petitioner, the arguments put forth by the petitioner
ind Department officials, the Revisional Authority has decided to reduce the
penalty amount considering their financial positions on sympathetic grounds

and also to save the industry as this is the first mistake of the petitioner and

difficult to estimate the actual recovery percentage.

9. After hearing the arguments on both sides, the revisional authority has

decided to allowed the revision application of M/s.J.R.Granites Pvt Ltd',
MD:Sri. M.Ramamurthy subject to payment of Rs.78,72,833/- towards
Normal Seig.fee in six (6) monthly equal instalments. The remaining
demanded amount of Rs.3,93,64,167/'towards Penalty is waived off.

10, Accordingly, the Revision Application is disposed off under Rule 35-A of
Andhra Pradesh Minor Mineral Concession Rules, 1966 and tlre Director of
Mines & Geology, Government of Andhra Pradesh, Ibrahimpatnam shall take
further necessary action in the matter.

D. RAMADEVI
JOINT SECRETARY TO GOVERNMENT

To
M/s. J.R. Granites Private Limited,

Mg. Director Sri M. Ramamurthy, J.R. Plaza t
4th Floor, Tank Street, Krishnagiri District,
Tamilnadu State - (RPAD)

The Director of Mines & Geology, ibranhimpatnam.
Copv to:

)trdnstistant Director of Mines & Geology, Palamaner, Chittoor District
-The PS to Hon'ble Minister (M&G), 3'd Block, AP Secretariat.

SF/SC

//FORWARDED :: BY ORDER//

ON OFFICER
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i.

I

... Respondents

3. The District Mines and Geology Officer, 
Chittoor.

For the reasons stated in the accompanying affidavit, it is therefore prayed 
that this Hon’ble court may be pleased to issue a writ or writs or order or orders 
one more particularly in the nature of Writ of Mandamus to declare the Memo.

4. The Divisional Mines and Geology Officer, 
Palamaneru.

2. The Director of Mines and Geology, 
Andhra Pradesh, Ibrahimpatnam, Vijayawada.

Between:
M/s J.R. Granites Private Limited, 
Rep by its Managing Director, 
M.Ramamurthy, S/o Munusamy, 
Aged about 68 years, Occ: Business, 
R/o D.No.106 J.R. Plaza, 4* Floor, Tank Street, 
Krishnagiri District, 
Tamilnadu-635109 l!

i'
... Petitioner

MEMORANDUM OF WRIT PETITION ’ 
(Under Article 226 of the Constitution of India) 

(ORIGINAL JURISDICTION)
HIGH COURT OF ANDHRA PRADESH, AMARAVATI 

W.P.No. of 2023

The address for the service of all notices, processes etc., on the above named 
Appellant is that of his Counsel V. SIVA PRASAD REDDY (12407), Advocate, 
Flat No.205,3*^ Floor, Highway Towers Apartment, Tadepalli, Guntur District.

AND
1. State, of Andhra Pradesh, 

Rep., by its Principal Secretary, 
Industries and Commerce (Mines) 
Department, Secretariat, Velagapudi, 

Amaravti, Guntur District.

s
is
i
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Counsel for Petitioner

r

AMARAVATI
I

Date: 20/09/2023

No.954/M.I(l)/2022 dated 28/03/2023 issued by the P‘ Respondent as illegal 
arbitrary, in violation of principles of natural justice and unconstitutional and 
consequently set-aside the Memo. No.954/M.I(l)/2022 dated 28/03/2023 issued 
by the 1®‘ Respondent and be pleased to pass such other order or orders as this 
Hon’ble Court may deem fit and proper in the facts and circumstances of the case 
in the interest of justice.
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CHITTOOR " DISTRICT

HIGH COURT: AMARAVATI

WP.NO. OF 2023

WRIT PETITION

FILED BY

V. SIVA PRASAD REDDY (12407)

COUNSEL FOR PETITIONER
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AND

... Respondents

fi

3. The District Mines and Geology Officer, 
Chittoor.

2. The Director of Mines and Geology, 
Andhra Pradesh, Ibrahimpatnam, Vijayawada.

1. State of Andhra Pradesh, 
Rep., by its Principal Secretary, 
Industries and Commerce (Mines) 
Department, Secretariat, Velagapudi, 

Amaravti, Guntur District. t

.4. The Divisional Mines and Geology Officer, 
Palamaneru.

Between:
M/s J.R. Granites Private Limited, 
Rep by its Managing Director, 
M.Ramamurthy, S/o Munusamy, 
Aged about 68 years, Occ: Business, 
R/o D.No.106 J.R. Plaza, 4* Floor, Tank Street, 
Krishnagiri District, 
Tamilnadu-635109

...Petitioner

HIGH COURT OF ANDHRA PRADESH, AMARAVATI
W.P.No. OF 2023

AFFIDAVIT
'I, M.Ramamurthy, S/o Munusamy,Aged about 68 years, Occ: Business,R/o 
D.No.106 J.R. Plaza, 4* Floor, Tank Street, Krishnagiri District, Tamilnadu 
State, the Managing Director of the Petitioner do hereby solemnly affirm and 
sincerely state on oath as follows:

1. I am the deponent of the Petitioner herein as such I am well acquainted 
with the facts, circumstances of the case and able to depose this affidavit as under:
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5. I respectfully state that the present show cause notice dated 19/2/2021 
against which demand is issued by the 2“‘* Respondent, paragraph no.l is silent

4. I respectfully state that the 2“** Respondent issued show cause notice dated 
.. 19/02/2021 under Rule 12 (5)(h)(xii) of Andhra Pradesh Minor Mineral

Concession Rule, 1966 to show-cause why action should not be taken against the 
Petitioner on the strength of Maha check conducted on 25/12/2017 conducted by 
the technical team. In the show cause notice at paragraph no. 1 it stated that there 
is variation of 2593.08 Cubic meters between yielded quantity and permitted 
quantity as per records of the Assistant Director of Mines and Geology, 
Palmaneru. But at paragraph no.9 of the show cause notice it is stated that a 
quantity of 10037.877 Cubic Meters of Black Granite has been excavated and 
transported from the lease area in excess of the permitted quantity and quantity 
of2806.912 Cubic Meters of Black Granite is excavated and transported outside' 
lease area. Further it is stated in the show cause notice that a show cause notice 
dated 30/07/2018 is issued for excavation outside lease area and the Petitioner 
has submitted reply and the Assistant Director Mines and Geology, Palmaneru 
has submitted detailed remarks to the 2°^ Respondents and the order are awaited.

r

3. I respectfully state that initially quarry lease was granted in favor of Pooja 
granites in the year 2007 for quarrying minor mineral Black granite in an extent 
of 0.850 Hecters in Sy. No.99/4 and 7 of Kotamakanapalli Village, Gudupalli 
Mandal, Chittoor district. And it was transferred in favor of petitioner vide 
Proceeding No.33046/R5-r/2012 by the 2"** Respondent. The lease in force upto 
2027. After submission of approved mining scheme for the period 2019-20 to 
2021-2022 show recovery of 10%.

2. I respectfully state that the present Writ petition is filed' aggrieved by the 
Memo. No.954/M.I(l)/2022 dated 28/03/2023 issued by the P‘ Respondent as 
illegal arbitrary and unconstitutional.
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whether the variation quantity is within lease area or outside lease area and apart 
from that the quantity mentioned in paragraph no.l and 9 are not tallying, 
therefore there is total non- application of mind. After receipt of the notice the 
Petitioner submitted reply dated 15/03/2021 submitted on 17/03/2021, thereafter 
the 2“* Respondent issued the demand notice No. 1656/D 13-2/2021 dated 
08/02/2022 imposing a penalty of 5 times of the senior age. Aggrieved by the 
demand dated 08/02/2022 issued by the 2"^ Respondent the Petitioner filed 
Revision before the Respondent and the 1®‘ Respondent passed the impugned 
memo imposing a penalty of normal seneiorage fees and the remaining demanded 
amount towards penalty is waived off.

6. I respectfully state that the show cause notice dated 19/2/2021 was issued
on the alleged ground that a quantity of2593.09^8 cubic meters of black granite is 
transported more: than the approved mining plan, and demand notice dated 
8/2/2022 was issued sieging Petitioner transported 2593.098 Cubic Meters of 
Black Granite is transported^ without paying advance seigniorage fee. Therefore 
the show cause notice was issued on one. ground but demand notice was issued 
on another; ground^ the same was. orally argued before the revisional authority, 
but it was not considered^ nor recorded.--It is further stated that under similar 
circumstances this Hon’ble Court in W.P No. 1321 of 2023 was pleased to allow 
the Writ Petition and paragraph 10 and 11 of the judgement reads as follow: 
“ 10. In UMC Technologies Private-Limited vs. Food Corporation of India and 
Ors.', the Hon'ble Apex Court held thus: "At the outset, it must be noted that it is 
the first principle of civilised jurisprudence that a person against whom any action 
is sought to be taken or whose right or interests are being affected should be given 
a reasonable opportunity to defend himself. The basic principle of natural justice 
is that before adjudication starts, the authority concerned should give to the 
affected party a notice of the case against him so that he can defend himself. Such 
notice should be adequate and the grounds necessitating action and the 
penalty/action proposed should be mentioned specifically and unambiguously.
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V, ..............................................................
An order travelling beyond the bounds of notice is impermissible and without 

jurisdiction to that extent."

11. In Nasir Ahmad vs. Assistant Custodian General, Evacuee Property, Uttar 
Pradesh, Lucknow and Ors.^, the Hon’ble Apex Court held thus:
"It is essential for the notice to specify the particular grounds on the basis of which 
an action is proposed to be taken so as to enable the noticee to answer the case 
against him. If these conditions are not satisfied, the person cannot be said to have 
been granted any reasonable opportunity of being heard."

7. I respectfully state that the show cause notice, demand notice and revision 
order in the present case and that W.P no. 1321 of 2023 arouse out same Maha 
Check conducted on 25/12/2017. Therefore the present case is squarely covered 
by the order dated 24/08/2023 passed in W.P no. 1321 of2023, as in the present 
case also show cause notice was issued on one ground and the demand notice was 
issued on another ground. The allegations of illegal mining and transporting of 
the minor mineral Black Granite without permits within lease area is false and 
untrue and similarly the allegation of illegal mining outside lease area is equally 

false and untrue.

8. I respectfully state that the demand notice dated 8/2/2022 issued by the 2”^
Respondent has not taken into consideration the reply submitted by the Petitioner 
therefore the said demand is vitiated for violation of principles of natural justice 
and in the same fashion the Revisional authority has passed the memo without 
considering the reply submitted by the petitioner and grounds of Revision. It is 
further stated that show cause notice was issued under Rule 12(5)(h)(xii) but 
demand notice dated 8/2/2022 was issued by the 2“*. Respondent under 
Rulel2(5)(h)(iii) and Rule 26(1) of Andhra Pradesh Minor Mineral Concession 

Rules 1966.
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9. I respectfully state that in the Revision Petition at page'no.2 it is pleaded 
as follows:

“it is a universal fact that Granite, being an aesthetic material with its 
uncertainties’ of yield and inherent defects, the recovery ratios cannot be 
predicted with certainty. It is observed that the officials have calculated the yield 
basing on the recovery factor (average), in the approved mining plan/approved 
mining scheme upon the volume of the pit taken by the technical staff and 
surveyor. But hot assessed the waste generated from the quarry lease area. Had 
they assessed the while preparation of modifed mining plan at the 5(a) the 
estimation and- calculation;af the Geological reserves, it was reported that “the 
present exposures of'the.boulders and sheet rocks and die observations made in 
the existing quarry “the reserves of the area have been estimated duly anticipating 
the recovery factor as -30%; (which may vary from place to place and depth)”. 

'■ The same has been a^roved by^the then Deputy Director of Mines and Geology,
■ Kadapa through Lr.no. 546/MP/PLMR/2014, Dt.15.07.2016. basing on which 

only we' have expanded: the querying operations and obtained environmental 
clearance for the quantity from 1200 to.6471 M^/ annum in the quany leased area 
through; Lr.No.DEIAAA/AP/eTR-43/2017-43, Dt.08-02-2017. The quarrying 
operations were carried until the stoppage there after and produced Granite blocks 
'from the pit.” It is further stated that the Revision authority neither consider the 
reply of the Petitioner nor grounds of the Revision, more especially the above 
quoted ground of Revision.

10. I respectfully state that die 2”^ Respondent has no jurisdiction to issue 
demand notice under Rule 26 of Andhra Pradesh Minor Mineral Concession 
Rules, 1966 as it is in conflict with section 21 of Mins and Minerals Development 
Regulation Act, 1957.

11 . Under the circumstances stated above the petitioner has no other
alternative efficacious remedy, except to approach this Hon’ble court under 
Article 226 of the constitution of India.
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Main Prayer:

Interim Prayer:-

Deponent

BEFORE ME

ADVOCATE:: AMARAVATHI

Solemnly and sincerely affirm this 
the 15* September, 2023 
and signed in my presence

It is therefore prayed that this Hon’ble court may be pleased to stay all further 
proceedings in Memo. No.954/M.I(l)/2022 dated 28/03/2023 issued by the 1* 
Respondent and be pleased to pass such other order or orders as this Hon’ble 
Court may deem fit and proper in the facts and circumstances of the case in the 

interest of justice. •

It is therefore prayed that this Hon’ble court may be pleased to issue a writ 
or writs or order or orders one more particularly in the nature of Writ of 
Mandamus to declare the Memo. No.954/M.I(l)/2022 dated 28/03/2023 issued 

; by the 1* Respondent as illegal arbitrary, in violation of principles of natural 
justice and unconstitutional and consequently set-aside the Memo. 
No.954/M.I(l)/2022 dated 28/03/2023 issued by the 1* Respondent and be 
pleased to pass such other order or orders as this Hon’ble Court may deem fit and 
proper in the facts and circumstances of the case in the interest of justice.

12. The Petitioner had not filed any writ or suit initiated any other proceedings

seeking the same relief.
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COUNSEL FOR PETITIONER

II

f
i,

VERIFICATION
I, M.Ramamurthy, S/o Munusamy,Aged about 68 years, Occ: Business,R/o 

D.No.106 J.R. Plaza, 4* Floor, Tank Street, Krishnagiri District, Tamilnadu State, 
the Managing Director of the Petitioner, do hereby verify that the contents of the 
above paras are true to best of my knowledge, information and belief. Hence verified, 
on this 20* September, 2023 at Amaravati

ii

•I
DEPONENT
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